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Report of Firat Law (tommission re- 
yarding Benches of High Courts

2703. SHRI BAPUSAHEB PARUL- 
KAR: Will the Minister of LAW,

(a) whether it is a fact that the 
First Law Commission in its report 
dated 1st August, 1956 had proposed 
that the High Court should sit in 
Benches at different places in a State 
and that no action was taken on this 
report by previous Governments;

(b) are the Government aware that 
as the High Courts at present are 
situated in capitals of the States the 
poor litigants are unable to approach 
the High Courts because of financial 
difficulties;

(c) whether the Government pro-
pose to implement the above proposal 
of Law Commission and in the real 
sense implement the present policy of 
Government to give legal aid to the 
poor; and

(d) if not, the reasons for the same?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) No Sir. 
On the contrary the Law Commission 
had expressed a definite view in their 
Fourth Report (1956) that to main-
tain the highest standards of adminis-
tration of justice and to preserve the 
character and quality of the work be-
ing done by the High Court, it is es-
sential that the High Court should 
function as a whole at one place in 
the State.

(b) to (d). Government are cons-
cious of the difficulties of the poor 
litigants. The establishment of Ben-
ches for every High Court may not 
necessarily be the best solution. The 
recommendations of the Law Com-
mission are also relevant in this con-
nection.
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